FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ISKRUPA MALL MANAGEMENT
COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Iskrupa Mall Management Company
Private Limited
2. | Date of incorporation of corporate debtor 21 February 2005
3. | Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. | Corporate Identity No. of corporate debtor U70100MH2005PTC151439
5. | Address of the registered office and principal | Office No -135, Ground Floor B Wing
office (if any) of corporate debtor Orm, Aarey Road,Goregaon East,
Aareymilk Colony, Mumbai, Goregaon
East, Maharashtra, India, 400065
6. | Insolvency commencement date in respect of | 24 September 2024
corporate debtor
7. | Estimated date of closure of insolvency | 23 March 2025
resolution process
8. | Name and registration number of the insolvency | Name: Avil Menezes
professional acting as interim resolution | Registration No. IBBI/IPA-001/1P-
professional P00017/2016-2017/10041
9. | Address and e-mail of the interim resolution | Address: 106, 1st Floor, Kanakia
professional, as registered with the Board Atrium 2, Cross Road ‘A’, Chakala
MIDC, Andheri (East), Mumbai
400093
Email: avil@caavil.com
10. | Address and e-mail to be wused for| Address: 106, 1st Floor, Kanakia
correspondence with the interim resolution | Atrium 2, Cross Road ‘A’, Chakala
professional MIDC, Andheri (East), Mumbai
400093
Email: irp.iskrupa@aeqgisipe.com
11. | Last date for submission of claims 8 October 2024
12. | Classes of creditors, if any, under clause (b) of | Nil
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (@) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Iskrupa Mall
Management Company Private Limited on 24 September 2024.

The creditors of Iskrupa Mall Management Company Private Limited, are hereby called
upon to submit their claims with proof on or before 8 October 2024 to the interim resolution
professional at the address mentioned against entry No. 10.



mailto:avil@caavil.com
mailto:irp.iskrupa@aegisipe.com

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

L
Sd/-
Date: 26 September 2024 Avil Menezes
Interim Resolution Professional
Place: Mumbai Registration No. IBBI/IPA-001/IP-P00017/2016-2017/10041

Authorization For Assignment valid till 27" November 2024
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SYMBOLIC POSSESSION NOTICE
0’6’6’ Bank Branch Office: ICICI Bank Ltd, Landmark Building, 4th Floor, 228A, AJC Bose

Road, Kolkata 700020 CIN No: L65190G)1994PLC021012, www.icicibank.com

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to
repay the amount mentioned in the Notice within 60 days from the date of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the publicin general are hereby cautioned not to deal with the property. Any dealings
with the property will be subject to charges of ICICI Bank Limited.

Sr. Name of the Description of Date of Demand| Name
No. Borrower(s)/ Loan Property/ Date of | Notice/ Amount| " “o¢
Account Number Symbolic Possession| Notice (Rs) | Branch
1. |Shri Rani Sati Steel Traders/ Rekha Jhunjhunwala, Plot No C-96, C-97, C-| May 18,2024 | Raipur/
Pawan Kumar Jhunjhunwala, Raj Kumari Jhunjhunwala, |98/5, Ward No.46, Dr. 531 §§-746/_ Nagpur

Santosh Devi Jhunjhunwala, Srs Industries Pvt Ltd,
Satya Prakash Jhunjhunwala, Baldevprasad Maliram
Jhunjhunwala (Co-Borrower)/ Rekha Jhunjhunwala,
Pawan Kumar Jhunjhunwala, Raj Kumari Jhunjhunwala,
Santosh Devi Jhunjhunwala, Srs Industries Pvt Ltd,
Satya Prakash Jhunjhunwala, Baldevprasad Maliram
Jhunjhunwala ((Legal Heirs)/ Bhaisthan Road Raipur
Chhattisgarh Raipur492001/ LBRPR00002443527/
LBRPR00004844711/ LBRPR00002443528

Rajendra Prasad
Ward, Katora Talab,
Scheme No.16, Sector
No.7, Raipur,
Chhattisgarh
Admeasuring An Area
Of 7500 Sq Ft/

Date Of Symbolic
21.09.2024

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.
Date: September 26, 2024

\Place: Nagpur

Sincerely Authorised Signatory
For ICICI Bank Ltd. )

MUMBAI SLUM IMPROVEMENT BOARD
A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY,)

Tel. No. 022-66405432, E-mail - eewest.msib@mhada.gov.in
e-TENDER NOTICE

Executive Engineer (West) Division, Mumbai Slum Improvement Board, (Unit of MHADA) Room No.
537, 4th floor, Griha Nirman Bhavan, Bandra (East), Mumbai-400051 Phone Number (022) 66405432 is
calling e-Tender for the 8 number of works in the form of B1 (ltem rate) from Unemployed Engineer register
with the MHADA & Public Work Department, Mumbai. vai online e-tendering system. Tender Documents
shall be available & can be downloaded from Government of Maharashtra portal
https://manatenders.gov.in. Bidding documents can be loaded on the website. The tender schedule as
follows.

Sr. Stage Dese. Date of time period | Sr. Stage Dese. Date of time
No. No. period
1 Documents sale start 26/09/2024 2 Documents sale 03/10/2024
10.30 am. end 6.15 pm.
3 Technical bid opening 07/10/2024 4 Price bid 09/1 0/2024
10.30 am. onward opening 10.30 am. onward

The Competent Authority reserves the right to reject any or all the tenders without assigning any
reason thereof Conditional offers will not be accepted.
Note. 1 Please refer detailed tender notice on website.
Note. 2 Corrigendum / Amendments if any could be published only on the website.
Sd/-

Follow us: @mhadaofficial Executive Engineer (W)

MHADA - Leading Housing Authority in the Nation

CPROJ/A/748 fJcXxTinXc]o) M S | B Board, Mumbai
[ N
PIRAMAL CAPITAL & HOUSING FINANCE LTD.
. P. l CIN: L65910MH1984PLC032639
irama Registered Office: Unit No.-601,6th Floor, Piramal Amiti Building, Piramal Agastya Corporate Park,
Finance Kamani Junction, Opp. Fire Station, LBS Marg, Kurla (west), Mumbai-400070 -T +91 22 3802 4000

Branch Office: Tower, Ground Floor, Anant Kanekar Marg, Bandra (East), Mumbai- 400051
Contact Person: 1. Vaidehee Byndla- 9821537386, 2. Rohan Sawant- 9833143013, 3.Ashish Jha- 9096750852

E-Auction Sale Notice-Subsequent Sale
Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Piramal Capital & Housing Finance Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount
due from borrower/s, offers are invited by the undersigned for purchase of immovable property, as described hereunder, which is in the
possession, on 'As Is Where Is Basis', 'As Is What Is Basis' and 'Whatever Is There Is Basis', Particulars of which are given below:
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ESIEEIS ALLAHABAD

BRANCH : SAM SMALL-PUNE

Building No. 02, Plot No. S-213, Jupiter Housing Society, Kalyani Nagar,
Pune 411006. E-mail- samsmall.pune@indianbank.co.in

APPENDIX- IV-A”[See proviso to rule 8 (6)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the Public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property Mortgaged/Charged to the
Secured Creditor, the POSSESSION of which has been taken by the Authorised Officer of
Indian Bank, SAM Small Pune Branch, Secured Creditor, will be sold on “As is where is”,
“As is what is”, and “Whatever there is” on 19.10.2024 for recovery of Rs. 12,08,95,964/-
(Rupees Twenty Crores, Eight Lakhs, Ninety Five Thousand, Nine Hundred, Sixty
Four Only) (Inclusive of Interest upto 22.09.2024) with unapplied and further interest,
cost, other charges and expenses thereon, due to the Indian Bank, SAM Small Pune
Branch, Secured Creditor, from (i) Mis Ishwar Constructions Pvt Ltd (Borrower); (ii)
Mr. Ishwarlal Chandulal Parmar (Director/Guarantor/ Mortgagor); (iii) Mrs.
Darshana Anand Jain Alias Darshana Ishwar Parmar (Guarantor/Mortgagor); (iv)
Mr. Sanat Ishwar Parmar (Director/Guarantor); (v) Mrs. Manjusha Ishwar Parmar
(Guarantor); (vi) Mr. Anand Navratan Jain (Director/Guarantor).

Detailed description of the Mortgaged Assets

All the Part and Parcel of Non Agriculture Property/Land admeasuring about 4
Hectare 45 Ares i.e. 11 Acres 05 Gunthas i.e. 44500 Sq. Mtrs. out of Total Land
measuring 12H 69.2 Are comprised in Gat No. 409 (Old S.No. 77 to 81, S. No 202) of
Village Shillotar, Taluka : Shahapur, District Thane, within limits of Zila Parishad
Thane, Panchayat Samiti of Taluka Shahapur, Sub Registrar Thane, standing in the
name of Mr. Ishwarlal Chandulal Parmar and Mrs. Darshana Anand Jain Alias
Darshana Ishwar Parmar. Total Land Area as per Index |1 :- 44,500 Sq. Mtrs.

(Details as per latest 7/12 extracts : Gat No.409/B - 10669.7 SQM; Gat No.409/B/Plot
No.2 - 7105 SQM; Gat No.409/B/Plot No.3 - 7051.3 SQM, Gat No.409/B/Plot No.4 -
2175.25 SQM, Gat No.409/B/Plot No.5 — 4325 SQM; Gat No.409/B/Plot No.6 —
971.25 SQM; GatNo.409/B/Plot No.7 — 12202.5 SQM; Total : 44500 Sq. Mtrs.)

(The above said property is covered by Registered Mortgage Deed bearing no.
679 dt.25/01/2018 executed by Mr. Ishwar Chandulal Parmar and Mrs.
Darshana Anand Jain Alias Darshana Ishwar Parmar in favour of Indian Bank
registered before SRO Shahapur.)

Encumbrances on Property :- Not Known

Reserve Price - Rs.720.00 Lakhs | EMD Amount :- Rs.72.00 Lakhs

Bid Incremental Amount :- Rs.1.00 Lakh

Date and Time of Inspection of Property :- 15.10.2024 (11.00 AM to 02.00 PM)}

Loan Code/ Branch/ Demand Notice Property Address _final Reserve | Earnest Money | Outstandi
Borrower(s)/Co- Date and Amount Price Deposit EMD{ Amount
Borrower(s)/ Guarantor(s) (10% of RP) | (21-09-2024)
Loan Code No.: Dt: 23-03-2022, |All The Piece and Parcel of The Property Rs. Rs. 1,08,256.5/- Rs. 25,61,034/-
14300001564, Thane - Rs. 17,97,575/-, [Having An Extent :- Flat No. 201, 2nd 10,82,565/- | (Rs. Onelakh | (Rs. Twenty
Dombivli (Branch), Neeta (Rs. Seventeen |Floor, Bldg No. 116, Samruddhi (Rs. Ten lakh |Eight Thousand | Five lakh Sixty
Mahadeo Gurav lakh Ninety Seven |Evergreens, Opp Prime Water Com, Eighty Two | Two Hundred | One Thousand
(Borrower), Santosh T Thousand Five |Kalyan, Karjat Road, Thane, Maharashtra | Thousand Five| Fifty Six Only | Thirty Four
Gurav (Co Borrower 1) Hundred Seventy |in- 421503 Boundaries As :- North : Road | Hundred Sixty and Fifty Only)
Five Only) South : Bldg East : Bldg West : Open Plot |  Five Only) Paise)
Loan Code No.: Dt: 22-05-2021, |All The Piece and Parcel of The Property Rs. Rs. 1,39,320/- | Rs. 27,26,422/-
14300002668, Thane - Rs. 16,93,375/- |Having An Extent :- Flat No.113, 1st 13,93,200/- | (Rs. One lakh | (Rs. Twenty
Dombivli (Branch), Kailash | (Rs. Sixteen lakh |Floor, B Wing, Laxmi Castello, Bopele, (Rs. Thirteen | ~ Thirty Nine Seven lakh
Madanlal Choudhary Ninety Three | Neral, Raigad, Karjat Raigad lakh Ninety Thousand Twenty Six
(Borrower), Divya Kailash | Thousand Three |Maharashtra:- 410203 Boundaries As :- Three Three Hundred | Thousand Four
Chaudhary (Co Borrower 1) | Hundred Seventy North : Bopele Road South : Kashala Thousand Two| Twenty Only) |Hundred Twenty
Five Only) Road East : Open Plot West : Hinag Ash |Hundred Only) Two Only)
Yana Building

DATE OF E-AUCTION: 15-10-2024, FROM 11:00 A.M. TO 01:00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST
DATE OF SUBMISSION OF BID: 14-10-2024, BEFORE 04:00 P.M.
For detailed terms and conditions of the Sale, please refer to the link provided in www.piramalfinance.com/e-Auction.html or email us on
piramal.auction@piramal.com
STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR / MORTGAGOR

The above-mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full with accrued interest ill
date before the date of auction, failing which property will be auctioned/sold and balance dues if any will be recovered with interest and cost from
borrower/guarantor.

Date : September 26, 2024

Sd/- (Authorised Officer)

Place : Mumbai

\P Piramal Capital & Housing Finance Limited

/

Date and Time of e-Auction :- 19.10.2024 (11.00 AM to 05.00 PM)

Property ID No. :- IDIBISHWARCONSTR

Bidders are advised to visit the Website (https://www.ebkray.in) of our e Auction Service
Provider PSB Alliance Pvt. Ltd. to participate in online bid. For Technical Assistance,
Please call 8291220220. For Registration Status and for EMD Status, Please e-mail to
support.ebkray@psballiance.com.

For Property Details and Photographs of the Property and Auction Terms and Conditions,
Please Visit: https:fiwww.ebkray.in and for clarifications related to this portal, please
contact PSB Alliance Pvt. Ltd, Contact No. 8291220220.

Bidders are advised to use Property ID Number mentioned above while searching for the
property in the website with https:/iwww.ebkray.in

QR Code
Bank Website E-auction Document Property Photos of
www.indianbank.in website (Sale Notice Image) Property

Location

Authorised Officer
M.: 9041540086

Place : Pune

Branch Address : Axis Bank Ltd., 3rd Floor,
Gigaplex, NPC-1, MIDC, Airoli Knowledge Park,
Mugulasan Road, Airoli, Navi Mumbai - 400708.
Registered Office : Axis Bank Ltd., “Trishul” -3rd
Floor, Opp. Samarth -eshwar Temple, Near Law

Garden, Ellisbridge, Ahmedabad -380006

DEMAND

A\ AXIS BANK LTD. NOTICE

[Under S. 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act. 2002 (SARFAESI ACT) Read with Rule 3(1) of the Security Interest (Enforcement) Rule, 2002)]

The accounts of the following borrowers with Axis Bank Ltd. has been classified as NPA, the Bank issued notice
under S. 13(2) of the SARFAESI Act on the dates mentioned below. In view of the non-service of notice on last
known address of below mentioned Borrowers / Co-borrowers / Mortgagors / Guarantors, this public notice is being
published for information of all concerned.

The below mentioned Borrowers / Co-borrowers / Mortgagors / Guarantors are called upon to pay to Axis Bank Ltd.
within 60 days from the date of publication of this Notice the amounts indicated below due on the dates together with
future interest at contractual rates, till the date of payment, under the loan/and other agreements and documents
executed by the concerned persons. As security for borrower’s obligation under the said agreements, the respective
assets shown against the name have been charged to Axis Bank Ltd. If the concerned Borrowers / Co-borrowers /
Mortgagors / Guarantors fails to make payment to Axis Bank Ltd. as aforesaid, then the Axis Bank Ltd. shall be entitled to
exercise all or any of the rights mentioned under S 13(4) of the Act and the applicable Rules entirely at the risk of|
concerned Borrowers / Co-borrowers / Mortgagors / Guarantors as to cost and consequences. In terms of provisions
mentioned in sub-section 13 of sec.13 of the Act, all you shall not transfer by way of sale, lease, or otherwise any of the
asset stated under security referred to in this notice without prior written consent of our Bank.

As per the provision of the aforesaid act, Borrower / Guarantor are prohibited from transferring the above said
assets, in any manner, whether by way of sale, lease etc. Any contravention of the said provisions will render the
concerned person liable for punishment and /or penalty in accordance with SARFAESI Act. For more details the
unserved written notices may be collected from the undersigned.

Sr. Name & Address of The Borrower/Co-Borrower / Outstanding Amount in Rs,
No| Mortgagor/ Guarantor Details of Mortgaged Property 9 .
1| 1. Lata Mahesh Gupta, 2. Anuj Mahesh Gupta, Residing [Rs. 2,83,23,516 (Rupees Two Crores Eighty

At :- Guru Kripa 6th Dixit Road Vile Parle east Mumbai
400057, Also At - Shiv Textile, Ground Floor Shop No 436,
Shiv Smruti Chambers Dr A.b Road Worli Mumbai 400018,
Also At - 6 Th Floor 602 Goyal Trade Centre Shantivan
Borivali East 400066

Loan Against Property - PCR032805677274
& ECR032806465378 & ECR032807080098

Details of Mortgaged Property: 1) Shop No 1 To 3, First Floor, Shree Ganpati Tower Survey No 21/5b ,6,5(p)
Situated At New Golden Nest Road, Village Goddev, Bhayander East, Thane-401105, Admeasuinrg:_74.64 Sq. Mtrs
Carpet Area 2) Shop No, 4 To 7, First Floor, Shree Ganpati Tower. Survey No. 21/5B 6,5(p) Situated At New Golden
Nest Road Village Goddev. Bhayander East Thane 401105, Admeasuinrg:_81.02 Sq. Mtrs Carpet Area

2 1. Bee Dee Dealers Pvt Ltd, 2. Krishna Apraha Nayak,|Rs. 2,43,49,047 (Rupees Two Crore Forty
3. Renu Krishna Nayak, Residing At :- Flat No C-2603,C-2| Three Lakh Forty Nine Thousand Forty
Wing, 26th Floor Oberoi Springs Chsl Off Link Rd Andheri|Seven Only) (including interest applied till
(west) Mumbai 400053, Also At - Unit-905,9th FIr Samarth | 19/09/2024) plus further interest at contractual
Vaibhav Chsl Off Link Rd K.I Walawalkar Marg, Andheri (W) |rate of interest thereon from 19/09/2024 till the

Mumbai 400053, date of repayment of total dues.

Three Lakhs Twenty Three Thousand Five
Hundred and Sixteen Only Only) (including
interest applied till 19/09/2024) plus further interest
at contractual rate of interest thereon from
19/09/2024 till the date of repayment of total dues.

Demand Notice : 19/09/2024 | Date of NPA : 08/09/2024

Loan Against Property - PCR064706315053 |Demand Notice : 19/09/2024 | Date of NPA : 08/09/2024

Details of Mortgaged Property: Flat No C-2603,c Wing ,26th Floor Oberoi Springs Chsl Cts No 705 Off Link
Rd Andheri (west) Mumbai 400053, Admeasuinrg: 94.46_sq. Mtrs Carpet Area

Rs. 2,06,69,360 (Rupees Two Crores Six
Lakhs Sixty Nine Thousand Three Hundred
and Sixty Only Only) (including interest
applied till 19/09/2024) plus further interest at
contractual rate of interest thereon from
19/09/2024 till the date of repayment of total
dues.

Loan Against Property - PCR064710634841 |Demand Notice : 19/09/2024 | Date of NPA : 08/09/2024

Details of Mortgaged Property: Unit No. 1012, 10th Floor, Wing C, and D, Shiv Solitaire Cts No. 255, 255/1 To
3 & 259 259 Pt, 1 To 25, Jogeshwari, East Mumbai 400060, Admeasuinrg:_48.31_sq. Mtrs Carpet Area

3| 1) Nikita Agarwal, 2) Sanat Sandeep Agarwal, Residing At
:- Flat No 3 Sanghi Residency Opp Siddhivinayak Temple
Palkh Gully EctvLane Prabhadevi 400025, Also At -HDS
Events, 216 Unique Industrial Estate Twin Tower Lane Opp
Siddivinayak Temple Prabhadevi,

4| 1. Zafarali Abdul Gafoor Ansari, 2. Kousar Zafar Ansari,
Residing At :- Zopada No-19 Saboo Siddik Road Manish
Market Line Opp Dilkush Building Gpo Maharashtra, India -
400001, Also At - Zafar Fresh Fish Supplier Chhatrrapati
Shivaji Maharaj Machchali Mandi Fish Market Palton Road Lt
Mark Mumbai 400001, Also At - Flat No 7 2nd FIr Anees
Chsl Anees Chambers Lokmanya Tilak Marg Crawford
Market Fort Mumbai-400001

Loan Against Property - LPR059205080756
& ECR059206285054

Details of Mortgaged Property: Flat No. 7, 2nd FIr, 18 Anees Chsl Anees Chambers, Lokmanya Tilak Marg,
Bearing Ward No. A, C.T.S. No. 17/1504, Crawford Market, Fort Tal. & Dist. Mumbai-400001, Admeasuinrg:
_69.60_SQ. Mtrs Carpet Area

Date : 26/09/2024, Place : Airoli, Navi Mumbai

Rs. 1,12,40,196/- (Rupees one crore twelve
lakhs forty thousand one hundred and
ninety six only) (including interest applied till
19/09/2024) plus further interest at contractual
rate of interest thereon from 19/09/2024 till the
date of repayment of total dues.

Demand Notice : 19/09/2024 | Date of NPA : 08/09/2024

Authorised Officer, Axis Bank Ltd.

Batliboi Ltd.

——
= | BATLIBOI
R

Regd. Office: Bharat House, 5" Floor, 104 Bombay Samachar Marg,
Mumbai - 400 001 Tel No. : +91 22 6637 8200, E-Mail : investors@batliboi.com,
Website : www.batliboi.com CIN: L52320MH1941PLC003494

NOTICE TO MEMBERS

Members of the Company are hereby informed that pursuant to Section 110 of the
Companies Act, 2013 (‘the Act’), Rule 22 of the Companies (Management and
Administration) Rules, 2014 (“the Rules”) and other applicable provisions of the Act and
the Rules, Circulars, issued by the Ministry of Corporate Affairs (‘MCA Circulars”),
Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“Listing Regulations”) and Secretarial
Standard on General Meetings (“SS-2") the Company seeks the approval of Members by
way of Postal Ballot through e-voting process only, in respect of the Special Businesses
as specified in the Postal Ballot Notice dated August 13, 2024 (along with the
explanatory, statement thereto as required under the provisions of Section 102 read with
Section 110 of the Act and other annexures) (hereinafter referred to as 'Notice').

In accordance with the MCA Circulars, the Company has completed the dispatch of
Notice on September 25, 2024 to all the Members, whose names appear in the
Company's Register of Members / List of Beneficial Owners on the closure of business
hours on Friday, September 20, 2024, (‘Cut-Off date'), electronically through e-mail on
the e-mail addresses that are registered with the Company or with
Depositories/Depository Participants. Further in compliance with the requirements of
MCA Circulars, hard copy of Notice, Postal Ballot Form and pre-paid business reply
envelope have not been sent to the members of this Postal Ballot. Members are required
to communicate their assent or dissent through remote e-voting system only.

The copy of the Postal Ballot Notice is available on the Company's website at
www.batliboi.com, websites of the Stock Exchange i.e. BSE Limited at
www.bseindia.com , and on the website of CDSL at www.evotingindia.com. Members
who do not receive the Postal Ballot Notice may download it from the above
mentioned websites.

The Company has appointed M/s. D. S. Momaya & Co. LLP, Practicing Company
Secretaries, Mumbai as the Scrutinizer for conducting the postal ballot only through the
e-voting process in a fair and transparent manner

Members are requested to provide their assent or dissent through e-voting only. The e-
voting period shall commence from Sunday, September 29, 2024 at 9.00 a.m. IST and
shall end on Monday, October 28, 2023 at 5.00 p.m. IST. The e-voting module shall be
disabled by CDSL for voting thereafter. The Company has engaged the services of CDSL
for facilitating e-voting to enable the Members to cast their votes electronically. The
detailed procedure for e-voting is enumerated in the Notes to the Postal Ballot Notice.

The result of Postal Ballot will be announced within two working days after the conclusion
of remote e-voting i.e. on or before Wednesday, October 30, 2024. The results declared
along with Scrutinizers’ Report will be placed on the website of the Company i.e.
www.batliboi.com and on the website of CDSL i.e. www.evotingindia.com and will be
communicated to BSE Limited i.e. www.bseindia.com

Members holding shares in physical mode and who have not updated their email
addresses with the Company are requested to update their email addresses by writing to

the Company atinvestors@batliboi.com/ Investorsqry@dfssl.com

Members holding shares in dematerialised mode are requested to register / update their
email addresses with the relevant Depository Participants. In case of any queries /
difficulties in registering the e-mail address, Members may write to

investors@batliboi.com/ Investorsqry@dfssl.com

All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL,) Central Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compounds, N M
Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com or call on 1800 21 09911 or you can also contact

Batliboi Ltd at investors@batliboi.com

Place: Mumbai
Date: 25" September, 2024

For BATLIBOI LTD.
Sd/-

Pooja Sawant
Company Secretary

www,freepressjournalin

PUBLIC NOTICE

Notice is hereby given to the public at large that Mr. Dharmendra Shinde, duly
appointed Liquidator of Adarsh Co-Operative Housing Society Limited (hereinafter
referred to as the "said Society"), having its registered office at Room No. 303, 3rd
Floor, A-Wing, BMC Godown Building, Near Sanskruti Complex, Thakur Complex,
Kandivali [East], Mumbai 400101, has received an application dated 24/09/2024 from
Mr. Rohitbhai Bhailalbhai Patel, one of the legal heirs of the lessee of the property
described in the schedule below (hereinafter referred to as the "Schedule Property"),
requesting the issuance of a duplicate share certificate in lieu of the original, which has
been reported as lost or misplaced.
It has been informed to the undersigned in the Application that the Original Share
Certificate, bearing Share Certificate No. 1 and Distinctive Nos. 1 to 5, issued on 18th
June 1949 in the name of Shri Bhailalbhai Jhaverbhai Patel, the original lessee, who
was the predecessor-in-title with respect to the Schedule Property, has been
misplaced or lost. Furthermore, it is stated that Mr. Amiksh Bharat Patel, one of the
legal heirs of the lessee, has lodged an Official Police Complaint regarding the loss of
the said Original Share Certificate with the Malad Police Station, situated in Malad
(West), Mumbai 400064, and that the complaint has been duly registered under Lost
Report No.98715-2024 on 24th August 2024.
Any person or persons claiming any right, title, interest, or claim of any nature
whatsoever in respect of the said plot of land whether by way of lease, sub-lease,
license, sale, exchange, arrangement, mortgage, equitable mortgage, collateral
security, gift, trust, inheritance, bequest, possession, lien, charge, maintenance,
partnership, tenancy, or otherwise are hereby required to make such claim known in
writing, with full particulars and supporting documentary evidence, to the
undersigned within a period of 7 (seven) days from the date of publication of this
notice, failing which the undersigned will proceed with the issuance of a duplicate
Share Certificate for the Schedule Property and the transfer of the same in favor of the
original lessee, without any further reference to or consideration of such claims,
rights, or objections, which shall be deemed irrevocably waived and abandoned.
Schedule of Property
All that piece and parcel of leasehold land or ground bearing Plot No. 2, bearing C.T.S.
No. 652, admeasuring 472 sq. meters, Village: Malad North, Taluka Borivali, Mumbai
Suburban District situate, lying and being at Bhailalbhai J. Patel Road, Off. Marve Road,
Malad, Mumbai-400064 within the municipal limits of P/North ward, Malad in the
Registration District and Sub-district of Mumbai Suburban District and bounded as
under:
Onortowards North: By D P Road Private Lane
On or towards South : By Property bearing CTS No. 654
On or towards East : By Property bearing CTS No. 653
On ortowards West : By DP Road BhailalbhaiJ. Patel Road

sd/-
Dated this 26" September 2024.

Mr. Dharmendra Shinde,
Liquidator of Adarsh Co-Operative Housing Society
Room No0.303, 3rd Floor, Awing, BMC Godown Building, Near Sanskruti Complex,
Thakur Complex, Kandivali [East], Mumbai 400 101

FORM A

PUBLIC ANNOUNCEMENT

(Under R 6 of the | 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ISKRUPA MALL MANAGEMENT COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

Iskrupa Mall Management Company Private Limited
21 February 2005

ROC Mumbai

iN

. |Name of corporate debtor

2. | Date of incorporation of corporate debtor
3. |Authority under which corporate debtor
is incorporated / registered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

U70100MH2005PTC151439

Office No -135, Ground Floor B Wing Orm, Aarey Road,
Goregaon East, Aareymilk Colony, Mumbai, Goregaon

debtor East, Maharashtra, India, 400065
6. |Insolvency commencement date in 24 September 2024
respect of corporate debtor

7. |Estimated date of closure of insolvency | 23 March 2025
resolution process

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as regjstered
with the Board

Name: Avil Menezes

Registration No.
1BBI/IPA-001/IP-P00017/2016-2017/10041
Address: 106, 1st Floor, Kanakia Atrium 2, Cross Road
‘A, Chakala MIDC, Andheri (East), Mumbai 400093
Email: avil@caavil.com

10.|Address and e-mail to be used for Address: 106, 1st Floor, Kanakia Atrium 2, Cross Road
correspondence with the interim ‘A, Chakala MIDC, Andheri (East), Mumbai 400093
resolution professional Email: irp.iskrupa@aegisipe.com
11.|Last date for submission of claims 8 October 2024
12.|Classes of creditors, if any, under clause | Nil
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13.|Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14./(a) Relevant Forms and https;//ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Iskrupa Mall
Management Company Private Limited on 24 September 2024.

The creditors of Iskrupa Mall Management Company Private Limited, are hereby called
upon to submit their claims with proof on or before 8 October 2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Avil Menezes

Interim Resolution Professional

Registration No. IBBI/IPA-001/IP-P00017/2016-2017/10041
Authorization For Assignment valid till 27th November 2024

Date: 26 September 2024
Place: Mumbai

Asset Recovery Branch:-Shop No 12 & 13,

Diamond Mansion, Dr Vieges Street,

Karur VysyaBank  Ka|hadevi Main Road, Kalbadevi, Mumbai,
Maharashtra 400002 Mob:- 9512366677

‘KVBI
Mail : headarbmumbai@kvbmail.com

POSSESSION NOTICE (For Inmovable Property)
Issued under Rule 8(1)] of Security Interest (Enforcement) Rules, 2002

Whereas, A) The undersigned being the Authorized officer of THE KARUR VYSYA
BANK LIMITED under the Securitisation & Reconstruction of Financial Assets
And Enforcement of Security Interest (Second) Act, 2002 (Act 54 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
10.07.2019 calling upon 1. M/s Chhaganlal Karamshi and Co - Borrower,
having office at P 17, APMC Market Il, Phase Il, Sector 19, Dana Bunder, Vashi,
Navi Mumbai 400703, 2. Mr. Chhaganlal Karamshi Mange - Partner and
Guarantor, and, 3. Mr Vipul Karamshi Mange - Partner and Guarantor, both 2
and 3 residing at C2, N4, New Alakhnanda CHS, Ground Floor, M G Complex,
Sector 14, Vashi, Navi Mumbai 400703 to repay the amount mentioned in the
notice being Rs. 3,16,28,187.18 (Rupees Three Crores Sixteen Lakhs Twenty
Eight Thousand One Hundred Eighty Seven and Paise Eighteen Only) within 60
days from the date of receipt of the said notice.
B) The undersigned being the Authorized officer of THE KARUR VYSYA BANK
LIMITED under the Securitisation & Reconstruction of Financial Assets And
Enforcement of Security Interest (Second) Act, 2002 (Act 54 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
11.07.2019 calling upon 1. M/s Veda Foods — Borrower (Prop Savita Vipul
Mange), at P 17, APMC Market Il, Phase I, Dana Bunder, Vashi, Thane, Navi
Mumbai 400 705, 2. Mrs Savita Vipul Mange — Guarantor, 3. Mr Chhaganlal
Karamshi Mange - Guarantor, 4. Mr Vipul Karamshi Mange - Guarantor all 2,3
and 4 residing at C2, N4, New Alakhnanda CHS, Ground Floor, M G Complex,
Sector 14, Vashi, Navi Mumbai 400703, and 5. M/s Chhaganlal Karamshi and
Co - Guarantor, having office at P 17, APMC Market Il, Phase I, Sector 19, Dana
Bunder, Vashi, Navi Mumbai 400703 to repay the amount mentioned in the notice
being Rs. 4,22,15,644.13 (Rupees Four Crores Twenty Two Lakhs Twenty
Fifteen Thousand Six Hundred Forty Four and Paise Thirteen Only) within 60
days from the date of receipt of the said notice.
C) The undersigned being the Authorized officer of THE KARUR VYSYA BANK
LIMITED under the Securitisation & Reconstruction of Financial Assets And
Enforcement of Security Interest (Second) Act, 2002 (Act 54 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
11.07.2019 calling upon 1. M/s Dev Multi Foods — Borrower (Prop Mrs Rekha
Chhaganlal Mange), at E 10, APMC Market 11, Phase II, Sector 19, Vashi Navi
Mumbai 400705, 2. Mrs Rekha Chhaganlal Mange - Proprietor, 3. Mr
Chhaganlal Mange, 4. Mr Vipul Karamshi Mange - Guarantor, 5. Mrs Savita
Vipul Mange - Guarantor, all 2,3 4 and 5 residing at at C2, N4, New Alakhnanda
CHS, Ground Floor, M G Complex, Sector 14, Vashi, Navi Mumbai 400703, 6.
M/s Chhaganlal Karamshi and Co — Guarantor, having office at P 17, APMC
Market I, Phase Il, Sector 19, Dana Bunder, Vashi, Navi Mumbai 400703 and 7.
M/s Kanaiyalal Mavji And Co. - Guarantor (Prop. Mr Mukesh Gajra), residing at
Flat No 301, Suyash Residency, Plot No 46, Sector 06, Koparkhairane, Navi
Mumbai 400 709 to repay the amount mentioned in the notice being Rs.
3,16,42,326.40 (Rupees Three Crores Sixteen Lakhs Forty Two Thousand Three
Hundred Twenty Six and Paise Forty Only) within 60 days from the date of receipt
of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
sub-section (4) of section 13 of Act read with Rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 24th day of September of the year 2024.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
THE KARUR VYSYA BANK LIMITED for an amount of Rs 23,98,46,613.15
(Rupees Twenty Three Crores Ninety Eight Lakhs Forty Six Thousand Six
Hundred Thirteen and Paise Fifteen only) as on 31.08.2024 and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Flat No C-2/N-4, adm built up area 48.88 sqmitr, Building No C-2, Plot
No 48/2, Sector 14, New Alaknanda CHSL, Vashi Navi Mumbai, Thane standing in
the name of r Chhaganlal Karamshi Mange bounded as follows : East By : Internal
Access Road, West By : Building, North By : Building 2 N, South By : Open Space

Place: Mumbai Sd/-
Date :24.09.2024 Authorized Officer, The Karur Vysya Bank Ltd.

Kailas Sikhar CHS Ltd.,
Sector-9 Vashi, Navi Mumbai
This is to bring to the notice of
(reminder )bonafide members
of Kailas Shikhar CHS Ltd., JN-1
Type Building No. 19 To 45
situated at Plot No-8, Sector -9
Vashi, Navi Mumbai-400703
that as per our redevelopment
agreement, we have started
collecting all relevant docum-
ents and issuing rental &
Deposit Cheques towards the
flats. All members who have
not completed the formality of
submitting relevant docum-
ents & collecting Rent/ Deposit
cheques are requested to do so
immediately from society office
situated at JN2-15/A-5,
Mahalaxmi Apt. Owners
Association, Sector-10, Vashi,
Navi Mumbai-400703.

Chairman/Secretary
Kailas Shikhar Chs Ltd

PUBLIC NOTICE

Notice is hereby given to general public
that our clients Mr. Rajesh Mehra and
Mrs. Heena Mehra, have entered into
transaction of sale of below mentioned
flat premises of Mr. Rajgopal Devara
alias Rajagopal Devara. The original
Share Certificate no. 211 and original
Allotment letter dated 5" July 2004
issued by Meera Co-operative Housing
Society Ltd, is missing, misplaced
and/or lost by owner of below
mentioned flat premises. All or any
person having possession of the
original share certificate and original
allotment letter of said flat premises or
having any claim or interest of
whatsoever nature in the under
mentioned flat premises or any part
thereof by way of tenancy, license,
charge, gift, inheritance, lease, lien,
maintenance, mortgage, sale, trust,
possession or otherwise of whatsoever
nature are hereby required to make the
same known in writing together with
certified true copies of documents of
claim to the undersigned at their office,
within 14 days from the date hereof,
otherwise all claims, if any, will be
considered as waived and our clients
will complete the sale transaction.
SCHEDULE

ALL THAT flat premises no.1602,
Situate at 16" floor, A Wing, Meera
Co-operative Housing Society Ltd,
Oshiwara, New Link Road, Andheri
(west), Mumbai-400053, at CTS Nos.
1(pt), of Village Oshiwara, Taluka
Andheri, Mumbai Suburban District.
Dated this 24" day of September 2024
ForJAK Legal

Sd/-

Off: A/1002, Samartha Aishwarya,
Opp Highland Park, Adarsh Nagar,
Link Road, Andheri (W),
Mumbai-400053.

PUBLIC NOTICE

NOTICE is hereby given that the JUHU
NEPTUNE APARTMENTS CO-
OPERATIVE HOUSING SOCIETY LIMITED
(registered under the Maharashtra Co-
operative Societies Act, 1960 holding
Reg. Sr. No. BOM/HSG/3792 of 1972)
having its address at Plot No.16, H-3
(A&B), Juhu Tara Road, Juhu, Mumbai -
400 049(the “Society”) has agreed to
grant to our clients, development rights in
respect of the land with the buildings
named “Neptune” standing thereon, more
particularly described in the Schedule
hereunder written (herein referred to as
the “Land” and “Buildings” respectively).
The Society has represented to our clients
asfollows :-

()The Society had acquired leasehold
rights to the Land vide an Indenture of
Assignment dated 10/3/1980 by and
between Homi Naoroji Kelawala and
Myrtle Homi Kelawala (as 'Assignors'
therein), the said Homi Naoroji Kelawala,
Myrtle Homi Kelawala, Amy R. Nariman,
Ms. E. H. Kelawala, Ms. V. H. Kelawala,
and Ms. C. H. Kelawala, all being an
Association of Persons (as 'Confirming
Parties' therein), and the Society (as
‘Assignees' therein) (whichis registered at
the office of the Sub-Registrar of
Assurances on 10/3/1980 under Sr. No.
BBJ/567 of 1980);

(ii)The Society has not created any
encumbrances/ third-party rights over its
leasehold rights to the Land, and that its
rights are clear, marketable and free from
allencumbrances;

(iii)Each of the two Buildings comprise of
aground floor and three upper floors, each
floor comprising three residential flats
(totally, 24 Flats); the Society has twenty-
four members who own the shares of the
Society and own the 24 residential flats in
the Buildings (the “Members' Flats”).

Any person having any claim against the
Society and/or to the Land and/or to the
Buildings and/or to the Members' Flats by
way of sale, transfer, assignment,
exchange, mortgage, charge, gift, trust,
inheritance, possession, occupation, sub-
lease, sub-tenancy, lien, license,
development rights, right of way, contract,
easement or otherwise howsoever are
required to notify the same in writing along
with supporting documents to the
undersigned at our office at 502/503, 5th
floor, “B” Wing, 36 Turner Road, Bandra
(West), Mumbai- 400 050, as well as
scanned copies of the same by email to
flanian@preceptliegal.in and
staff@preceptlegal.in within 14 days
from the date hereof, failing which, claims
or objections, if any, shall be considered
as waived/ abandoned.

THE SCHEDULE
(Description of the Property)
Leasehold plot of land (being part of the
larger land bearing Survey No. 16, Hissa
No.3, C.T.S. No. 972), admeasuring
2485.30 square metres, together with the
buildings named “Neptune” standing
thereon, situated at Juhu Tara Road, Juhu,
Mumbai- 400 049, and bounded as

follows-
On or towards the North: by the balance
of the larger land bearing CTS. No. 972;
On or towards the South: by land bearing
C.T.S No. 971;
On or towards the East : by land bearing
C.T.S No. 976 and CTS No. 973;
On or towards the West : by Juhu Tara Road.
Mumbai, dated this 26th day of September,
2024,

For M/s. Precept Legal, Advocates

Flanian G. D'Souza, Partner
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Waharashia Stafe Blechioly Transmeson Co
MSETCL invites online bids from reputed and registered contractors of appropriate class with
MSETCL. Please visit Mahatransco website https://srmetender.mahatransco.in for following work.
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Regional Training Centre, RTC
Hostel / ABB Guest House
(including Gymnasium), VIP
Guest House in the premises of
HVDC Padghe for the
remaining Financial Year 2024-
2025."
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PUBLIC NOTICE
TAKE NOTICE THAT, on behalf and
under instructions of my client, Shri
Kamlesh R. Yadav, an adult, Indian
Inhabitants of Mumbai residing at Yadav
Niwas, Mear Gokuldham Market Bus
Stop, General Arun Kumar Vaidya Marg,
Garegaon (East), Mumbai 400 063; | am
investigating the tite of the plot of land
admeasuring 271.20 Sq. Mtrs, bearing
CTS No. 1023 of Gaothan area of Village:
Kandivali, Taluka: Borivali, MSD along
with building consisting of ground plus
first floor and terrace known as “Anand
Bnavan bearing House No. 79-B having
gregme constructed area admeasuring
00 Sq. Mtrs. having Municipal
Assessmenl No. 1934(2) and SAC No.
RE0401150040000, consisting of eight
rooms and common water closets
situated at Tank Streat, Kandivali Village
Gaothan, Kandivali (West), Mumbai-
400 067, more paricularly described in
the schedule here under, which is
absolutely owned by Mr. Parth Trunal
Mhatre Kandivalikar, an adult Indian
Inhabitant of Mumbai, residing at B-2003,
KCD Lumin, MG Road, Near Dhanukar-
wadi Metro Road, Kandivali West,
Mumbai 400 067, who has proposed to
sell, transfer, convey, assign and hand
over possession of the scheduled property
along possession of two rooms and
common water closets out of the total
tenanted eight rooms unto and in favour
of my client, upon the terms and
conditions as decided betwean them.
TAKE FURTHER NOTICE THAT any
persen's, body corporate, firm, bank,
NBFC, andfor institution having any
claim, share, right, title or interest of any
nature or kind whatsoever and howso-
ever, against or to the scheduled property
or any part thereof as and by way of
writing, memorandum of understanding,
agreement to sell, agreement for sale,
lease, sub-lease, license, fenancy, sub-
temancy, share, sale, assignment,
possession, attachment, decree,
exchange, arrangements, partnership,
partition, settlement, morigage, gift, trust,
inheritance, maintenance, bequest, lien,
charge, encumbrances, claim, rght of
prescription, of pre-emplion or under
any suit, decree, injunction, order,
attachment, award. judgment, lis-
pendens, etc. passed by any court,
tribunal, authority or in any manner or
howsoever, is hereby required to make
the same known in wrlllndg along with
the supporting documents duly notarized
to the under-signed within period of
14 (fourteen) days from the date of
publication of this notice failing which the
claim andfor objection, if any, shall be
considered to have been waived and/or
abandoned and not binding on my client
and my investigation and subsequent
sale shall be completed without any
further refarance.

SCHEDULE
All that piece and parcel of the Plot of
land admeasuring 271.20 Sg. Mitrs.
bearing CTS No. 1023 of Gaothan area
of Village: Kandivali, Taluka: Borivali,
MSD along with building consisting of
ground plus first fioor and terrace known
as "Anand Bhavan® bearing House MNo.
79-B having aggregate constructed area
admeasuring 113.00 Sg. Mirs. having
Municipal Assessment No. 1934(2) and
SAC No. RS0401150040000, consisting
of eight rooms and common water
closets siluated at Tank Street, Kandivali
Village Gaothan, Kandivali (West),
Mumbai- 400 067,
Dated 26th September, 2024
Sd/-

Mr. Nikhil R. Singh

Advocate, High Court,

102, Maharaja Retreat CHSL,

Kanyapada, Gen. A. K. V. Marg,

Goregaon (East). Mumbai 400 063,
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